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 2.93  hrs.

 RESIGNATION  OF  MEMBER

 Mr.  Speaker:  I  have  to  inform  the
 House  that  Dr,  K.  L.  Shrimali,  an
 elected  Member  of  Lok  Sabha  from
 Bhilwara  constituency  of  Rajasthan,
 has  resigned  his  seat  in  Lok  Sabha
 with  effect  from  the  l5th  March,  1964.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  No  reason  given?

 Mr.  Speaker:  He  has  gone  as  Vice-
 Chancellor  which  is’  an  office  of  profit.

 2.0  hrs.

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO.  376

 The  Deputy  Minister  in  the  Ministry
 of  Labour  and  Employment  and  for
 Planning  (Shri  Cc  R.  Pattabhi
 Raman):  I  rise  to  make  the  following
 statement:

 While  replying  te  certain  supplemen-
 taries  raised  by  Shri  H.  V.  Kamath
 concerning  the  Starreq  Question  No.
 376  on  2nd  March  1964,  I  regret  that
 an  impression  may  have  been  created
 that  the  miscalculation  in  the  Consu-
 mer  Price  Index  for  the  Bombay  and
 Ahmedabad  Series  was  on  the  part  of
 the  Labour  Bureau,  Simla  and  that  an
 enquiry  into  the  matter  was  being
 conducted  regarding  the  same.

 2.  I  have  since  ascertained  the  cor-
 rect  position  which  is  as  follows:

 The  Labour  Bureau,  Simla  are  pub-
 lishing  an  All-India  Index  of  Consu-
 mer  Price  Index  Number  on  base
 949—00  which  is  known  as  the  In-
 terim  Series.  The  Bureau  are  also
 taking  steps  to  compile  what  is  known
 as  the  new  series  of  Consumer  Price
 Index  Number  on  base  1960-100.
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 3.  Since  the  new  All-India  Series
 has  not  yet  been  published,  wherever
 the  All-India  Index  has  to  be  used
 now  for  purposes  of  adjustments  in
 Dearness  Allowance,  the  interim  All-
 India  series  on  base  1949-100,  compiled
 from  27  constituent  series  is  still  in
 use.  Of  the  27  series,  5  are  compiled
 by  the  Labour  Bureau  and  the  rest
 (i.e,  2)  by  the  various  State  Govern-
 ments.  The  Labour  Bureau  series  are
 based  on  uniform  bases  of  Family
 Budget  Enquiry  of  1944,  whereas  the
 State  series  have  widely  differing
 bases.  The  Bombay  and  Ahmedabad
 series  are  2  of  the  2  State  series  taken
 into  account  in  compiling  All-India
 Interim  series.  These  2  series  suffer-
 ed  from  certain  defects  such  as  House
 Rent  Index  and  clothing  prices  (both
 in  Bombay  and  Ahmedabad)  being
 kept  constant,  and  incorrect  substitu-
 tions  being  made  in  respect  of  Ghee
 and  ready-made  tea  (in  Bombay).
 The  State  Governments  of  Maharash-
 tra  and  Gujarat  set  up  towards  tne
 end  of  last  year  Expert  Committees
 headed  by  Shri  D.  T.  Lakdawala  and
 Dr.  M,  B.  Desai  respectively  to  investi-
 gate  the  matter.  The  then  Labour
 Minister  referred  to  these  defects  dur-
 ing  discussion  at  the  2Ist  Session  of
 the  Standing  Labour  Committee  held
 on  27th  December,  1963.  The  two
 Committees  have  since  submitted  their
 reports  to  the  respective  State  Gov-
 ernments.  As  a  result  of  the  recom-
 mendations,  Consumer  Price  Index
 Numbers  of  Bombay  and  Ahmedabad
 for  960  have  been  increased  by  29
 points  and  9  points  respectively.  As
 the  Bombay  and  Ahmedabad  series  are
 constituents  of  the  All-India  Index
 base  1949-100,  corrections  made  in
 these  2  indices  have  been  taken  note
 of  by  the  Labour  Bureau,  Simla.

 4.  The  Labour  Bureau  are  not  res-
 ponsible  for  the  defects  noticed  in  the
 Bombay  and  Ahmedabad  indices  men-
 tioned  above.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  On  a  point  of  clarification,  Sir.
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 At  the  tail  end  of  this  statement,  it
 is  said  that  the  Labour  Bureau  is  not
 responsible  for  the  defects  noticed  in
 the  Bombay  and  Ahmedabad  indices.
 Somebody  must  be  responsible  some-
 where,  either  in  Bombay  or  in  Ahme-
 dabad.  Has  the  Government  tried  to
 ascertain  by  getting  in  touch  with
 those  authoritics  in  Bombay  and  Ah-
 medabad  as  to  who  exactly  is  to
 blame  in  the  matter  and  what  action
 is  being  taken  to  prevent  the  recur-
 rence  of  these  things  in  future?

 Shri  C.  R.  Pattabhi  Raman:  The
 position  is  simple.  About  2  series,  as
 I  have  said,  are  State  series  and  the
 other  5,  of  the  27  series,  are  compiled
 by  the  Labour  Bureau.  The  series  like
 House  Rent  Index  and  clothing  prices
 being  kept  constant  have  been  taken
 note  of  by  various  Wage  Boards  and
 Tribunals  and  they  have  made  allow-
 ances  for  that  and  they  have  given
 suitable  awards.  The  State  Govern-
 ments  have  been  compiling  new  series
 and  many  more  items  have  been  added.

 Mr.  Speaker:  There  is  too  much  of
 talking  at  this  moment  from  this  side.
 Order,  order.

 Shri  Hem  Barua
 always  50.

 (Gauhati):  It  is

 Shri  C.  R.  Pattabhi  Raman:  The
 new  series  will  contain  as  many  as  00
 items  and  that  is  all  being  prepared
 now.  Where  old  State  series  are  con-
 cerned,  we  take  note  of  that  figure
 and  many  tribunals  and  also  the  wage
 boards  are  aware  of  some  of  those  in-
 consistences.  Actually,  they  are  mak-
 ing  suitable  adjustments.  I  have  found
 that  all  over  the  world,  the  House
 Rent  Index  is  fairly  constant.  I  have
 got  the  figures  of  6  nations.  I  have
 got  here  the  I.L.O.  figure.  It  is  not  as
 if  anything  unique  is  being  done  in
 India.
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 2.4  hrs.

 ELECTION  TO  COMMITTEE

 CENTRAL  ADVISORY  COMMITTEE  FOR
 NATIONAL  CADET  Corps.

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  Sir,  I  beg  to  move:

 “That  in  pursuance  of  sub-sec-
 tion  (l)  (i)  of  section  2  of  the
 National  Cadet  Corps  Act,  1948,
 the  members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  mem-
 bers  from  among  themselves  to
 serve  as  members  of  the  Central
 Advisory  Committee  for  the  Na-
 tional  Cadet  Corps  for  a  term  of
 one  year  commencing  from  the
 Ist  June,  1964,  subject  to  the  other
 provisions  of  the  said  Act  and  the
 Rules  made  thereunder.”

 Mr.  Speaker:  Motion  moved:

 “That  in  pursuance  of  sub-sec-
 tion  (l)  (i)  of  section  2  of  the
 National  Cadet  Corps  Act,  1948,
 the  members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  mem-
 bers  from  among  themselves  to
 serve  as  members  of  the  Central
 Advisory  Committee  for  the  Na-
 tional  Cadet  Corps  for  a  term  of
 one  year  commencing  from  the
 Ist  June,  1964,  subject  to  the  other
 provisions  of  the  said  Act  and  the
 Rules  made  thereunder.”

 Shri  Ranga  (Chittoor):  May  I  know
 whether  the  report  for  the  last  year
 on  the  worknig  of  this  Committee  for
 the  National  Cadet  Corps  has  been
 prepared  and  made  available  to  us  and,
 if  not,  how  soon  will  it  be  placed  on
 the  Table  of  the  House?

 Shri  Y.  B.  Chavan:  If  hon.  Mem-
 bers  want,  I  can  give  some  sort  of  re-
 port,  but  the  activities  generally  of  the
 NCC  are  given  in  the  general  report
 of  the  Defence  Ministry  which  is  cir-
 culated  to  hon.  Members.


